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Title: Combined discussion on statutory resolution regarding disapproval of Food Safety and Standards (Amendment) Ordinance,
2008 (No.6 of 2008) and Food Safety and Standards (Amendment) Bill, 2008 as passed by Rajya Sabha.

MR. DEPUTY-SPEAKER: Now we will take up items no. 25 and 26 together.

Shri Mohan Singh - Not present
Shri Bachi Singh Rawat - Not present

Prof. Rasa Singh Rawat.
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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI RAMADOSS): The Act is in force. Certain Sections have
been notified. Sections 4 to 10, Sections 87, 88, 91 and 101 have been notified.

DR. LAXMINARAYAN PANDEYA : The full Act was not notified. ...(Inferruptions) The Act was not in force, as per my knowledge.
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MR. DEPUTY-SPEAKER: No. He has explained his position.

Prof. Rasa Singh Rawat.
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DR. ANBUMANI RAMADOQSS: Sir, I would like to request the hon. Member — since we will be taking up both the agenda items, I
could very clearly explain at that point of time elaborately, now, I will explain what has been happening.
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DR. ANBUMANI RAMADOQSS: I beg to move:

"That the Bill to amend the Food Safety and Standards Act, 2006, as passed by Rajya Sabha be taken into
consideration."

Sir, the Parliament enacted the Food Safety and Standards Act, 2006, with a view to consolidate the laws relating to food
safety in the country.

Sub-Section (4) of Section 5 of the said FSS Act empowers the Central Government to appoint the Chairperson and Members,
other than the ex-officio members of the Food Authority on the recommendations of the Selection Committee. Sub-Section (5) of
Section 5 of the FSS Act prohibits holding of any other office by the Chairperson and members of the Food Authority. This Food
Authority is the central of nuclei of this entire Food Act.

The Central Government was of the view that the members of the Food Authority may also be appointed on part-time basis since
it may not be possible to appoint eminent persons as members of the Food Authority for the reason that they would be holding
some other office or appointment in some industry or organization of consumer forums which they represent. Therefore, Section
5 of the FSS Act has been amended. Section 7 (1) of the FSS Act was also amended to take out the members from the purview of
the provisions which restrict the appointment of the members to a maximum of 62 years of age so that we can get more
experience and expertise from different parts of the country.

In order to expedite the selection and subsequent appointment of Chairperson and Members of the Food Authority, it was

thought necessary to promulgate the Ordinance on 7th February, 2008. The Food Safety and Standards (Amendment) Bill, 2008
seeks to replace the Ordinance.

This is a small Ordinance and this is pertaining to firstly age and secondly part-time or whole-time members, I move that this Bill
may be taken into consideration.
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DR. ANBUMANI RAMADQSS: Sir, I have already informed the hon. Members that the Sections which I have already mentioned,
have all been notified on October 15% 2007. ...(Interruptions)

DR. LAXMINARAYAN PANDEYA : Where is the Act?

DR. ANBUMANI RAMADOSS: That will come subsequently. You should understand that the basis of this Act is the Authority.
First you have to form this Authority for the Act to be implemented and enforced. Without having an Authority, you cannot
enforce the Act. That is why, we are bringing this Amendment.
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DR. LAXMINARAYAN PANDEYA : The Act is not in force wholly. Some sections are in force, but not the whole of it.



DR. ANBUMANI RAMADQSS: We are brining in an amendment to the Section which has been enforced.
SHRI BRAJA KISHORE TRIPATHY (PURI): No.
DR. LAXMINARAYAN PANDEYA : That is not the question.

SHRI BRAJA KISHORE TRIPATHY : It was not notified. The procedure is that once the Bill is passed and the consent is given by
the President, then it will be notified properly. So, the Government has not notified this Act and so, it was not operational. So,
when the Act is not in operation, how can an amendment be made to that? That is the question.

DR. ANBUMANI RAMADQSS: I very clearly like to bring this fact to the hon. Members that we have notified certain Sections of
the Act, and the Act need to be enforced by the Food Authority. It took a little time to bring in the Food Authority because we
have to have expertise from different parts of the country involved in this. [MSOffice32

15.00 hrs.

This is the highest regulatory body for the food in this country and that is why the Prime Minister has given this
task...(Interruptions) and we have enforced sections in that. We are trying to bring in amendment to those sections so that it is
easier to facilitate for setting up of this Authority.
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MR. DEPUTY-SPEAKER: Please listen to me now.

If the date of commencement of an Act has not been notified, it does not thwart the Bill seeking to amend such an Act. The
original Act is on the statute book and the Act was passed by the Parliament. Parliament has the power to amend the Act.

As far as the question of bringing the original Act into operation is concerned, it has to be decided by the Executive to whom the
power has been given under the original Act.

Q1. e Rz Iraa (36ER): Aorlla Sursrel s, e R8T 3l Ao ool fAdRmae, 2008 & sion dl aga st 2 i it sion &I efte I A
5T AN ofdf ol aEen, cifdbol Sl &Y @ RN of el s FRDR & dien 5 Ader 3 Fucc o B et &) v &It 20t ar, S worofkn ikt
Sft or ansft Fdiepr e fb oo Aczel B Ui <A Dol &, g Pel <A oldl 8l Aaxd & 32 it @1 wriwier aeel & fere, snuel Faw Jdior e i
ag SIcT AT Aolkrol 3| B A Holeror b o areenor ciol & a=nm Seer 37

15,02 hrs.
(Dr. Laxminarayan Pandey in the Chair)
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MR. DEPUTY-SPEAKER: Motions moved:

"That the House disapproves of the Food Safety and Standards (Amendment) Ordinance, 2008 (No. 6 of 2008)
promulgated by the President on 7 February, 2008."

"That the Bill to amend the Food Safety and Standards Act, 2006, as passed by Rajya Sabha be taken into
consideration."

SHRI K.S. RAO (ELURU): Sir, I stand to support this Bill. The reason being I heard the objections raised by some of the Members
on the other side. While they are in favour of the Bill, their grievance is that it was not implemented and that without
implementation how can you bring an amendment.

The earlier Act of 2006 says that the Chairperson or members other than ex-officio members of the Food Authority shall
not hold any other office which means necessarily they have to be full-time members. So, the implementation of the entire Act
will have to be done only by the Safety and Standards Authority of India which contains 22 members. This Act was assented to

by the President on 23" August, 2006 and when they started making arrangements to constitute this Authority, the experts —
not just ordinary citizens nor the Members of Parliament nor any other officer from any walk of life — were required who can
check the standards and quality. It requires enormous knowledge. They wanted to fix up the standards on scientific basis and not
on traditional basis and not on the basis of the standards that are available in the village or in the district of a State in the
country. They wanted to adopt the standards of international level.

Now we are not dealing with it locally. We are exporting a lot of commodities and we are importing a lot of commodities.
We have got an instance where a marine industry which used to earn thousands of crores of rupees had a set back on the plea
that the American Government said that this particular prawn or shrimp had got some ingredient which is not good for health.
So, they stopped the entire import. Similarly our poultry products were subjected to scrutiny at one time for the simple reason
that the food that is given to the poultry is contaminated or is containing something not good for the human life. So, that means
they go into such a minute aspect and analysis that even a decimal change can create an alarming situation. You and me may not
be bothered about a small change in the food or a little contamination in the water that we drink. But there are other countries
which are very particular about these small changes. For example, my friend, Shri Rasa Singh Rawat was telling that when some
newspapers informed us that there is some residue of pesticides in the cold drinks, it created an alarming situation in the entire
country. Everybody was bothered how much it would affect his health. So, they did tests and all. Therefore, the Minister has to
be more careful in making provisions about it. When he felt that identifying the right person of a right standard and quality to
head this as members, he felt that this amendment is required. So, that is how he came up with this amendment.

I am happy that all the Members have unanimously said that the Act is good and that it has to be implemented. We are
also for it. Now for implementing this Act, he found that there are some implications in it which are coming in the way of its
effective implementation. So, he came to us for an amendment. In the meantime, because the House was not in Session, he went
for an Ordinance. Otherwise, he would not have gone for it. As he says if there were to be some bad intentions in delaying the
implementation of the Act, he could have waited for another year more. There was no need for him to bring an Ordinance. There
is no need to bring an amendment today.

So, the member cannot say that there is a mala fide intention in bringing this Act or in delaying its implementation. So, I
do not find any substance in the allegation except that because they are sitting in Opposition Benches, they have to necessarily
make some allegation and find fault. On that ground, they made this allegation but I do not find any substance in it.

The very purpose of bringing an Act is to maintain standard and quality and the Act also has repealed about eight laws which
were existing earlier and made an integrated Act by which the complexity of the law and delay in observing various laws have
been reduced. That is also an advantage. They wanted to operate only through one account. The purpose of it is a major thing.
The interest of the consumer is the criteria and particularly to avoid contamination, adulteration, insecticide and pesticide residue.
Sometimes some colours are very attractive but that colour or that chemical is found hazardous to health. So, that attraction or
visibility cannot be accepted because health hazard is there.[R34]

The provisions of this Bill are meant not only to regulate the manufacturers, but also to take care of the aspects like how it is



being stored; how it is being distributed and how it is being processed. All these things require minute standardisation. This Act
will definitely help in regulating the quality and standard of every food.

My only apprehension is that if the provisions of this Act were to be implemented on the street vendors, the small traders, then it
would be very difficult for them to sustain it. They are small time people who are not aware the details of these provisions and
they depend entirely on traditional ways of preparing food. My humble appeal to the hon. Minister is that — I do not intend to say
that any adulteration in food should be accepted even if it were to be done by the hawkers and small traders — the Government
should not be harsh on them and instead they should book the big traders and manufacturers who are doing such adulteration
wilfully and with full knowledge. If a manufacturer were to produce a product in a big way, then he has to keep in mind the
prescribed standards and be careful to see what is good, what is bad and what is hazardous for health. He has to spend money
on the product that he is passing on to the consumers. The consumers are capable of taking that burden to the extent. But when
it comes to the street vendors, if they were to take this burden, then they will suffer. I would like to request the hon. Minister to
ensure that the Food Inspectors, the Food Officers do not harass the small traders and the small vendors.

Apart from this, the general principles and provisions of the Bill are good. There is a provision for severe punishment in the Act
for using any hazardous material which may lead to the death of a person. In the event of death the punishment prescribed is
seven years imprisonment, or even life imprisonment with a penalty of Rs. 10 lakh. Let there not be any consideration or softness
where it is found that a manufacturer has resorted to some wrong means in producing an adulterated food. That manufacturer
should be punished mercilessly. Some wrong-doers must be punished at that level and then only others will be cautious and all
of us will get quality food.

My last point is about supply of water The water that is being supplied by the civic bodies is out of the purview of this Bill. I
think, the hon. Minister should find some way to ensure that the water that is being supplied by the civic bodies must be in
accordance with the standards and levels fixed by them.

Sir, with these few words, I support this Bill. The intention of the Government should not be misunderstood by the Opposition.
First an Ordinance was brought and immediately a Bill has been brought forward to replace that Ordinance.

*SHRIMATI MINATI SEN (JALPAIGURI) : Thank you Chairman, Sir. I take the floor to speak on Food Safety and Standards
Amendment Bill 2008. You have given me the opportunity to speak and I am grateful to you for that. This Bill was enacted in
2006. It has been reintroduced with certain amendments. Here, neither my party nor I stand to oppose the Bill. Whether the
Chairman of the Committee will be a whole timer or a part timer; whether his retirement age will be 62 or 65, that is immaterial
to me. Two years have passed after the setting up of the Committee. The work of the Committee was to take care of food
quality, manufacturing, storage, distribution, sale, import and availability of safe food. The goal which was to be achieved by the
Committee is still out of reach,

India is a country plagued by malnourishment and the aspect of quality control of food is a square peg in a round hole. So many
years have passed since independence; it is a free country now with a free government and free people who had expected that
the government would provide relief to them. But our experiences say that instead of relief and satisfaction, inconvenience has
increased manifold. Today we are trying to hide our helpless faces behind masks. A poet says that there were numerous holes of
various sizes and dimensions on the floors, so I bought a carpet, ten by ten, to cover them.

According to the Arjun Sen Gupta Report, the per day earning of 77% workers of the unorganized sector, 88% of Dalits, 80% of
the Tribal, OBC, Muslim community is only Rs.20/-. We are 49% in the World food nutrition index and we are thus front runner
among the hungry countries. Our rank in Human Development index is 127. When we travel by bus or tram in Kolkata, the
conductor says — "Move ahead". We are moving but not towards the front, we are going back. The National Health Survey Report
says — "Every second child under three years of age is under weight and three out of five women are anemic".



* English translation of the speech originally delivered in Bengali.

In India 59% people don't have brick built houses, 58% people don't get to drink potable water, 55% people don't have sanitary
facilities, 32% people are deprived of electricity. The Government has divided them among APL, BPL and ANTYODAYA. Poor
people don't have any caste, creed or colour. There is further division of poor, not poor, not so poor, and non-poor. Under such
criteria will they be allowed to purchase food-grain at subsidized rates? Will lakhs of women involved in the self help groups get
loans? Will they ever received proper medical aid in case of ailment?

Like heaping of sorrow upon sorrow, there is sky-rocketing price hike. Why was the universal public distribution system not
implemented? Why are essential commodities not supplied at the same rate throughout the country? Condition of the
impoverished people is miserable. Above all, the UPA Government has lowered the quota of paddy, wheat, sugar in some states.
The states which are not ruled by the same party that rules the Centre, suffer more. Kerala and West Bengal are thus bearing the
brunt. The commitments of the Common Minimum Programme have not been followed up.

The Government has a responsibility to look after the citizens of the country. For that, political will and a class outlook are
essential. But the political intention and outlook of this Government are not favourable to the poor people. The Government has
to ensure food, health, education, shelter, clothing to the common man as these are his basic rights.

What is the Infant Mortality rate in our country? It is 63 per thousand live births; Maternal Mortality rate is 407 per one lakh live
births. Malnutrition rate is 52.5%. M.S.Swaminathan Research Foundation had recommended the formation of National Nutrition
Authority. It had also asked to give emphasis to nutrition security and look after the human consumption of protein, vitamin and
the calorie intake by our children. But no proper mechanism has been followed for that.

India has taken a leap in the field of technology but we are not being able use that technology for food and medicine. How many
food testing laboratories are there in this country? Even the existing laboratories do not have adequate infrastructure, experts,
scientists or technologists. They are merely a carpet-knight.

Even after so many years of independence, there is rampant adulteration in crops, food grains, pulses, tea, coffee, medicine.
Black marketers, middle men, hoarders are flourishing day-by-day. In India, about 30% spurious drugs are sold. In the
International fake drug market, 38% is contributed by India and Delhi is a hub of such activities. So many people suffer from
diseases like TB, Malaria, Cancer, etc. But the medicines are so costly that common people cannot afford those. Due to unholy
nexus among the MNCs, Doctors and traders, the condition is deteriorating. There is a total lack of monitoring and inspections by
the Government in the medicine sector. Who will check this menace?

Coca-Cola Company, a multi-national, was selling soft drinks laced with pesticides. A Joint Parliamentary Committee was set up
to probe into this but its report is still not public. There is a flourishing business of fast-food, junk food which use chemical
preservative. They cause harm to human health, especially to children.

We want food, we want shelter and clothing, we want to breathe in open air, we want a bright and healthy life and for that we
need courage in our hearts, faith in ourselves, belief in our might. Only then the objective behind this Bill will be achieved. Once
again, on behalf of my party I support this Bill and end my speech here.
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SHRI BRAHMANANDA PANDA (JAGATSINGHPUR): Mr. Chairman, Sir, I extend my hearty thanks for giving me an opportunity
to speak on the Food Safety and Standards (Amendment) Bill, 2008. We are living in an unsafe world. The drinking water, the
medicines and most of the food articles which we are consuming now-a-days are all unsafe for the human beings. In such a
situation, the hon. Minister has brought forward a dynamic Bill for the greater interest of the common people of the country. It is
no doubt a Bill to be welcomed and we all welcome this Bill.

1.545 hrs.



(Shrimati Sumitra Mahajan in the Chair)

At the outset I would like to highlight the points for his kind consideration. To ensure food quality I would like to know
whether we have got sufficient laboratories for their testing. Secondly, I would like to know whether adequate number of food
inspectors are there to test all those food items. Let me come to my third point. As a criminal practitioner, I have conducted more
than thousand cases during my 31 years of practice, before I was elected to this august House. My experience is that some cases
come to the Supreme Court. In most of the cases the accused were acquitted on the ground that the prosecution has to prove
that there is proper storage. In case the prosecution failed to prove that there is no proper storage, on that score alone the
benefit will go to the accused. Then, when the inspector inspects these food articles, they should conform to certain norms. On
the basis of his analysis, the public analysis report is prepared and that becomes the basis for initiating the case, if it is found that
food articles are not fit for human consumption. These things must be confirmed by the food inspector. Now, we find that we do
not have enough food laboratories to ensure quality of food.

My respectful submission in this august House is that many laws are being introduced. These laws are very sweet and are in the
interest of the common people of the country. But in spirit, these laws are not enforced. The interest of the common people are
never safeguarded. It is found that businessmen are often booked in such cases. These people, through different sources of
power, finally get escaped. They influence the inspector. Suppose the food item is taken for testing to the laboratories, it is
noticed that in the mean time the ingredients are changed and something else is introduced there, which conforms to the public
analysis report and finally they escape. That is also noticed during my experience in case of drugs and other cases. I was
conducting a case where a gentleman was selling ghee mixed with mobile oil. It was mentioned in front of the shop that pure
ghee is available. But below that, in small letters, it was written that it is only meant for lighting the lamps. Food Vigilance staff
went there, raided the shop and everything was seized. Two special Public Prosecutors were engaged to conduct the case.
Ultimately, it was found that it was not kept for human consumption. So, the benefit went to the accused. In such circumstances,
my respectful submission before this august House is that enforcement of law should be in the spirit of the law. We can find out
some way if that is enforced appropriately and equitably. Unless stringent punishment is awarded, unless speedy trial is provided
under the law, we cannot control these types of offences which are mounting up in different parts of the country.

Coming to spurious drugs, its origin is from U.P,, and it spread to my State. In Kantabanji, huge quality of spurious drugs were
seized.[MSOffice36]

It was found that all those articles were stored by big businessmen and by influencing the local police, by influencing the
local leaders and by influencing other agencies that they could be able to sell the spurious medicines in the market. Suppose, I
am murdering one person, but a person who is selling these spurious drugs, is killing a number of persons everyday; so, in such
circumstances, whether death penalty is going to be provided under these laws so that the rigours of law can be felt by persons.
This is to be studied.

Sir, I welcome these laws which are introduced for the greater interests of the common people and not to safeguard the interests
of a few persons, those who are availing all opportunities in their life. A person living in the interior part of the village does not
get good medicines, not good food and even adequate drinking water which he takes every day is also not safe.

Sir, as it was noticed recently that some wheat was imported from Australia and it was found that the same did not conform to
the standards. So, what is the remedy available under the law to find out and on what basis, we can prosecute the guilty? Unless
we find out the remedies, it will not be of any use. We will only feel proud that very dynamic laws have been introduced in this
august House, but it will have no effect on the people. So, businessmen, blackmarketeers, hoarders and those in the habit of
minting money by adopting such nefarious things should be taken into account. That is why I would like to pose a point in this
august House. Adulteration is a health hazard. So what is the agency and how to overcome such health hazards which are now
mounting up in the country?

Now, you say that we will have 350 laboratories throughout the country. But I would like to state here that not a single
laboratory has been set up in any State. In my State also, there is not a well-equipped laboratory for testing all these articles.

Thirdly, I would like to say that prohibitory colours should not be used in preparing food items. Now-a-days, it is noticed that
these packaged items are rampant in the country. Most of the packaging is being done by the big businessmen by engaging their
employees. In such cases, no safety and no standard has been prescribed for them. It is not known who is the person actually
inspecting to find out the safety and standards of these articles.

So, in such circumstances, when the hon. Minister is going the introduce the law, he should keep in mind that its
enforcement must be done in spirit and must be in reality, failing which any law which will be introduced will not serve the
interests of the common people. Moreover, aam aadmi for whom we people are crying in this august House will suffer for years



together. Six decades have passed, but no safety and standards have been prescribed to provide safe drinking water, safe food
and anything safe for the interests of the common people.

Madam, with these few words, I extend my hearty thanks for giving me this opportunity to participate in the discussion.
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SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): Madam, I rise to support the Food Safety and Standards
(Amendment) Bill piloted by the hon. Minister of Health Dr. Ramadoss. The Minister concerned is very much health conscious. It
has been proved widely. He has already launched a crusade against the smokers. We the smokers have already been ostracized in
Parliament premises by his relentless campaign. So, when a Bill is piloted under his concern, we are all very optimistic that the
implementation will also be done in a right manner.

Some confusion was raised about the technicalities of the Bill. However, on March 14, 2008, in respect of Question No.1640, it
was stated by the Ministry concerned:

"The setting up of Food Safety and Standards Authority and implementation of the Act involves significant inter-
Ministerial coordination. A Steering Group consisting of Secretaries of all relevant Ministries has been constituted for
overseeing the setting up of an autonomous Food Authority on the basis of the FSSA Act, 2006. Sections 4 to 10,

(inclusive) Section 87, 88, 91 and 101 of the FSSA, 2006 have been notified with effect from 15% October, 2007 to
enable setting up of the said Authority which would take up further steps for implementing the Act. The setting up
of the Authority is in its final stage."

It is common knowledge that when we go for constructing one edifice, first, we have to prepare a plan. Later, we have to
mobilize funds. Third, we have to make the estimate and fourth, we have to identify the implementing agencies for getting it
done. So, already, it has been enacted but the foundation remains in the setting up of the Food Authority because the Food
Authority itself will take a pivotal role. Without having the Food Authority, the contents of the Bill and the intentions of the Bill
could not be materialized.

How much have we been civilized can be determined by the quality of food that we consume. It is really regrettable that even
after acquiring the growing status in the comity of nations, we are really lagging behind in the context of quality of food. In the
year 2006, the Food Safety and Standards Bill was passed in Parliament by the Ministry of Food Processing. But this time, again,
an amendment Bill is going to be passed under the stewardship of the hon. Health Minister. Naturally, what I would like to point
out is that any hydra-headed incumbency cannot be deemed sufficient for implementing this kind of an important Bill as it
involves various segments of food, manufacturing, processing, import, etc. So, first of all, what I propose is that the entire Food
safety and standard mechanism should be brought under one umbrella so that the food security and standards could be
implemented in a very precise manner. Otherwise, it will be only written on the paper.

In this country, even in Delhi which is our National Capital certain things happen. I would like to refer to one report from the
Times of India which says:

"Horse dung in dhania powder, petroleum products in Khoya and a liberal dose of artificial colour to make your
salad look more attractive. The festive season is boom time for perpetrators of food adulteration offences. Not one
of the 27 Sub-Divisional Magistrates in the city have collected the mandatory 20 to 24 food samples per month from
their respective areas in the last ten months."

You will be astonished to know that as no common man has ever lifted a sample and sent it for testing in the last 10 years, the
Government of Delhi has decided to give wide publicity to the provision. What does it mean? For prevention of adulterated food,
the laws are in vogue since 1958. But still the common people are unaware that they have the right to consume good quality
food and if anybody tried to do adulteration they have the right enshrined in the existing laws so that they can protest against
adulteration and whereby they can also protect themselves from being adulterated.

The Food Safety and Standard Act has already repeated eight existing laws in relation to food safety and standard because
multiplicity of laws and regulations impede the growth of the food processing sector where we are enjoying great potential. So,
the law was enacted, but here in the amendment the Government has sought to make a little provision under Section 5 of the
Food Safety and Standard Act as sub-section (5) prohibits holding of any other offices by the Chairperson and Members of the
Food Authority. Which led to difficulties in constituting the Food Authority. So, in order to constitute a viable Food Authority



which needs to be hassle free, the Government brought this small amendment. Then, the Central Government was of the view
that the Members of the Food Authority may also be appointed on part-time basis since it would not be possible to appoint
eminent persons as Members of the Food Authority for the reason that they would be holding some other office or post in some
industrial organisation which they represent. So, in order to insert dynamism in setting up of the Food Authority, the amendment
including section 7 (1) of the F.S.S. Act have been sought for. Therefore, we should all support this amendment.

Madam, I would like to draw the attention of the hon. Minister that since December last year, the State of West Bengal has been
ravaged by bird flu. It has hogged limelight and when it assumed alarming proportions, the Government of West Bengal had
started culling operations by employing lay persons who were not imparted any training for scientifically culling the chickens.
Thereafter, the Government has imposed a ban on rearing chickens in those areas which had been affected by bird flu. The
Government had declared that they would do the mopping up operation and after finishing the mopping up operation they lifted
the ban and allowed the people to consume chicken. Even the Minister of Animal Husbandry of the Government of West Bengal
himself organised a chicken festival so that chicken could gain popularity again among the people. But meanwhile, the entire
economic structure in rural parts of West Bengal got dismantled. But now we find that bird flu has relapsed in various parts of the
State. According to the prescription of the World Health Organisation, in areas which have been affected by bird flu, rearing of
chicken cannot be allowed for three months, but who will pay heed to it when the Government itself is asking people to consume
chicken? Before rearing of chicken can be started again, it is imperative to adhere to the prescription suggested by the World
Health Organisation. So, what is the duty of the common people when the State Government is indifferent to the alarming
situation?

Madam, many hon. Members here have raised the issue of quality of water consumed by the people. My district Murshidabad and
eight other districts of West Bengal have been infected by arsenic contamination. So, the vegetables and fruits that are grown
there by extracting water from underground contain arsenic which deposits on plants and we have to consume arsenic infected
fruits and vegetables.

I would like to draw the attention of the hon. Minister that India is a signatory to the CODEX Alimentarius Commission and India
is also a signatory to the Sanitary and Phytosanitary Agreement under WTO. But India has been flooded with genetically modified
food. So, I would like to know whether the Government has any mechanism to check the genetically modified imported food
which is coming to our shores everyday. I would also like to know whether our quarantine officials and our port officials are
equipped enough to deal with the microbiological contamination and genetically modified food that are flooding our country.
Before supporting the Bill, I would also like to warn the Minister that without having a precise implementing agency we would not
be able to achieve the desired results.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Madam, when we passed the Food Safety and Standards Act in 2006, if that
particular Bill had been drafted properly, this amendment would not have been required now. That particular Bill which turned
into Act in 2006 should have contained a simple provision. When we are thinking of appointing people from the industry, it is
obviously understood that they would be holding some offices. If we are to appoint some unemployed people, that is
understandable, but when it is very clearly mentioned in the Act itself that persons from the industry and from various other
fields would be appointed, when the original Bill was drafted, it should have incorporated all these provisions.

However, I have moved a Statutory Resolution opposing the imposition of the Ordinance for the simple reason that I have always
felt that an Ordinance should be issued in a very exceptional situation where nothing can wait till the Parliament is summoned. In
this particular case, I really do not know as to what was the great emergency which necessitated the Government to issue an
Ordinance. Therefore, I oppose the promulgation of this Ordinance.

Madam, since the Government has issued the Ordinance, I would like to know from my friend, the Minister of Health, as to
whether they have taken all the steps necessary to appoint and operationalise the authority. If they have not done so, then even
the purpose of issuing the Ordinance itself gets defeated. So, I would like to be enlightened as to whether there was an
emergency which forced the Government to come out with this Ordinance.[R39]

T[r40]hen, have they appointed the persons, who are going to be appointed? It was not possible to appoint them because
the Act prohibited from doing so. Therefore, I would like to know whether it has been done and if it has been done what is the
base on which such appointments have been made. This is very important for us to know because the Ordinance was already
issued.



Madam, this particular Bill is essentially trying to look at three amendments to the Act. In fact, it is one amendment really. The
amendment is so that the people holding other office can be appointed on the authority. As they are looking at the amendment,
probably they have decided to relax the age and extend it to 62 years. But this is the third amendment which is following out of
that, amending the definition sections itself. So, basically, they are amending one basic amendment.

As per the appointment committee, which is coming under section 6 and in which it is stated, the Cabinet Secretary would be
heading the appointment committee. This is in the Act itself. Therefore, something like this, when they are going to find out
people from the industry, which they have mentioned here, they are going to find out people from NGOs, which they have
mentioned here, they are going to find out people who are good scientists, who are going to be appointed here, the committee's
composition is essentially Cabinet Secretary, as they have already mentioned, which are the officers who will be appointed.

In fact, I would request the hon. Minister, though now it is part of the law, you cannot make changes, but whenever they are
making a search committee of this type and particularly when they want to find out a talent available in the country, they should
not be restricting themselves to such types of the provisions in the Act itself. Now, even if they want to do they cannot change it
because the Bill is now being passed. Of course, I am also responsible for this because we have done it in the collective wisdom
of this House. But, my request would be that if they want to have a search committee, they can empower the Government to
decide who will be in the search committee.

Madam, I was looking at the definition section, section 3 sub-section J. If you look at it, this particular law is really welcome. In
fact, we all have supported it and I even welcome the amendment. But at that particular time, we never realised about this
particular amendment, which I am seeing now, mentions, 'only those food articles, excluding those which are used by animals'.
There the hon. Minister has stated that the animal foods are exempted. Does he mean to say that the animal life is not important
as human life?

Therefore, I would urge the hon. Minister to look at this provision in section 3(j) that he should really try to make sure
that even this Act does not cover it, maybe he needs to really bring a legislation to make sure that even the animal food, which is
consumed by the animals and which is packaged food, is included in this. In this particular section, the hon. Minister has not even
talked about the packaged food, he has talked about a very broad spectrum, a broad definition of what food really means. In fact,
section 3(j) defines what really food is. In that he has already mentioned this. So, my request would be that he should also try to
cover, in some form or the other, the animal food as well.

Madam, what is really important is, when we are really doing it in this particular manner and when particularly we are
going to set standards, which is the basic purpose of this law, we must go in for voluntary compliance. We should not do itin a
way that we will have now more inspectors, who will be running around and trying to find out.

The hon. Minister may please talk to all the associations, manufacturers and try to set such standards, which will be very
stringent; set standards in a way what could be implemented in next six months, what could be implemented in next two years
and what could be implemented in next five years. So, there should be a phase-wise application and he should set up a good
regulatory mechanism. If they find somebody who is not following the standards, they should take stringent action against him.
But I would urge upon him to try to involve all those who are actually involved and they may call it SRO, Self-Regulatory
Organisation or something like this. I would request the hon. Minister to really do it.

Madam, labelling is extremely important which is going to be a part of this. In fact, today, I was surprised to read, in
either Hindustan Times or the Times of India, a very big news item saying that if you are consuming wine then your brain will be
affected. Till yesterday, we were told that if you take a glass of wine everyday, your heart is protected. So, now your heart is fine,
but your brain is in problem. So, we would really like to know from the hon. Minister that he must come out with labelling in way
that will bring out all these facts in a proper manner because the wine industry says that you drink wine and keep fine, but now
wine is not fine and risky whisky and all that. Then how do you really survive. Of course, I do not take alcohol, but we should try
to bring out something for the knowledge of all the consumers because labelling is extremely important.

I read somewhere the statement of the hon. Minister that all the processed food will now contain information like how
much is the content of HDL, LDL and items like that. If that is what it is, then I would request him to come out with that very
soon. All processed food must contain that information because now-a-days, we cannot just help to just play with the food which
really is going to cause problems later on.

Madam, neutrastical is another important aspect of it. Pharmaceutical industry is growing and so is neutrastical industry at
the same time. But we really need to set very high standards even now. I know this is not really part of this particular Bill, but the
drugs which are manufactured, which are sub-standard, which are spurious are really in a way very harmful to patients who
consume them. So, I think, along with this, there is a need to bring out a proper understanding whereby all the food items,



neutrastical, pharmaceutical will be covered by this.

Most importantly, I know the limitation of the Central Government. We do not have an apparatus to work in all the States.
So, essentially, you can set standards but adherence to the standards will be again the responsibility of the State Governments.
So, I think, the hon. Minister must take steps to strengthen the State machinery. In fact, I made this point when I was speaking
on the Budget. In fact, there is no provision for strengthening various State machineries. When they are creating such regulatory
framework at national level, they are expecting that this will happen since they have passed a law. It is not going to happen.
Therefore, the States will have to be strengthened. I would request the hon. Minister to tell us how the State strengthening
machinery would take place.

Mostly importantly and lastly, Madam, we really need to act at source, where it is manufactured because it becomes very
difficult at the other end, that is, distribution. So, they must find out how many factories will be permitted to manufacture such
types of products which are covered by this law. Same is the case with pharmaceuticals. You know, there are some States which
are very notorious, which manufacture spurious drugs and the same drugs are then distributed all over the country. In fact, there
are some shops in Delhi where somebody will tell you outside not to go to these shops because they sell spurious drugs. It is
also known very well. So, at the distribution end, it is very difficult to control, you must try to control it at source and definitely it
is required.

My last request to the hon. Minister would be to tell us in how much time he is going to set standards for all major items
and that too as I requested to do in a phased manner, that is, first, it will not be as stringent, second will be more stringent and
third will be very stringent. 1 think, we should try to do that as quickly as possible and I would request the hon. Minister to
enlighten the House about the time frame in which this will happen.

DR. R. SENTHIL (DHARMAPURI): Thank you Madam, I rise, on behalf of the Pattazhi Makkal Katchi Party, to support the Food
Safety and Standards (Amendment) Bill, 2008.

This short Bill has got only two very important objectives. One is to fix the age of the chairperson at 65 years. It is too obvious to
justify and I think, it does not need any explanation. The other objective is to include part-time members to be members and
chairperson.

This is a very important amendment, Madam. As many of our hon. Members have earlier pointed out, we need specialists, in
fact, technocrats in this highly specialized agency and the members of the authority are basically experts from farming,
manufacturing and food processing technologies. Hence, when you make it mandatory that they have to be full-time members,
you will not be getting experts.

Here, I want to make an analogy with the Medical Council of India. In Medical Council of India Act, if you want all the members
to be full-time members, obviously you will not be having experts because the Medical Council of India members are experts in
their own field with their own commitment. But as part-time members, they contribute a lot to the specialized field. Like-wise,
here also, only specialists must be there. I think, this amendment fulfils that objective and hence, I support this Bill.

Madam, I also want to put on record my thanks to the hon. Minister and his officials for helping out the SAGO
manufacturers of Tamil Nadu. The PFA provides for certain limitations on certain substances in the SAGO, like cyanide and
chloride. There was some confusion in interpreting the norms and there was some problem faced by the SAGO industries. I did
go to the hon. Minister to help them out immediately help them. I thought, it was my duty to record my thanks[r41].

Madam, many hon. Members in the Parliament today mentioned the problems of junk food and packed food. In 1937,
George Orwel mentioned in his novel: "We may find in the long run that tinned food is a deadlier weapon than the machine-
gun." Madam, 70 years later, he could not have been more correct. That is rapidly becoming truth. What is more surprising is
that food habits are changing very rapidly. In 1987-88, rural India spent 26 per cent on cereals; but in 2004, it was spending
only 16 per cent. In the same period, spending on processed food and beverages went up from 4 per cent to 6 per cent.
Likewise, a very poor person who has an income of only Rs. 225 per month, spends Rs. & on processed food and his richer
counterparts who earn Rs. 950 per month spend Rs. 100 on packaged foods. This being the scenario, the NSSO data mentioned
one very important fact that with the advent of the fast food culture, people eat more packaged food and fast food like pizzas,



burgers, chips, and drink soft drinks. There is an exponential increase in the amount of fat consumed by the rural and urban
poor.

This being the case, we should look at what is happening in India. The incidence of diabetes is increasing rapidly. We now have
the highest number of diabetics in the world. If the present trend continues, by 2025, 25 per cent of the Indians will be diabetics.
This being the scenario, we need some very strict legislation to check the junk food. Our hon. Minister has always been voicing
this concern in all the fora he is attending. As our Members are suggesting, I think, not only we should be displaying the various
components of the food, their calorific value and other facts, but also like having a pictorial warning for cigarettes, we should be
having a pictorial warning on junk food highlighting the problem of the junk food.

With these few words, I welcome this Bill.
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DR. KARAN SINGH YADAV (ALWAR): Madam Chairman, I rise to support this amendment which has a very specific and a
limited purpose and it is replacing an already promulgated Ordinance.

This Bill was piloted and navigated by our hon. very dynamic and young Health Minister who is so concerned about the health
issues whether it is smoking or something else. I was happy that one of the earlier learned speakers was talking about the
adulteration and spurious drug which has been magnified and put in the Press out of proportion. Of course the menace is there.
But I know that the Health Minister piloted a Bill about drugs and pharmaceuticals which is under consideration of the Standing
Committee on Health. I am sure, when that Bill comes at the passing stage, most of the people from the Opposition would be
very much satisfied and would thank the hon. Health Minister who is going to bring another good piece of legislation. Like his
other commitments, I must thank him that he has piloted, tabled many other Bills like Clinical Establishment Bill where for the
first time in the country somebody has thought of regularizing the medical establishment. The major cause or concern is that
there are half-baked kinds of nursing homes where there are no facilities; there are no properly trained doctors and no nursing
staff. We need to regulate; we need to have some kind of a monitoring system.

This is another Bill which the hon. Health Minister has tabled and is under the consideration of the Health Committee, that is, the
Paramedical and Physiotherapy Bill. So far in this country, nobody has thought about regulating the services of paramedical staff,
technicians, radiographers, perfusionists, opticians and the whole lot of people who support in the medical treatment of a

man.[r42

[h43]



One of the most important Bills is waiting to be passed in Parliament. I wish it comes in the next Session. I would like to submit
to the hon. Health Minister that the Medical Council (Amendment) Bill would revolutionize the trend of medical education in this
country. I would just like to take this opportunity to congratulate the young and dynamic Health Minister who, for the first time,
has thought of all aspects of health-related problems, and when he got this particular Bill passed in Parliament, everybody
endorsed with one view that it was high time that the country thinks about the adulteration in food.

Madam, we are ashamed when we read in the newspapers day in and day out about this. Only two or three days back, they have
busted a factory where adulterated vegetable or adulterated ghee is being produced. Just now, one learned Member was talking
about adulterated milk. That is some thing which we want to give to our children in the purest form. But there also, there is
adulteration of chemicals. Even in the milk, which comes from cows and buffaloes, there also we have adulteration. A dose of
oxytocin is being given to a cow or a buffalo so that it can produce large quantity of milk, and that gets mixed up with those
deadly chemicals. This is a time that one should have thought about it. This Act, which was passed in 2006, by constituting this
Authority of Food Safety, would fill up that gap.

The purpose of this Bill is just to seek permission of this House so that the members could be part-time. I can certainly
understand the people who are technocrats, who are scientists, who are experts in their fields, may not be too happy to be
associated with the Food Safety Authority on a full-time basis. So, I think, that latitude one has to give to a person who cannot be
totally bound down. But what is expected is that there is a good infrastructure in terms of the Authority, good infrastructure in
the State, good laboratories in the State, good analytic experts in the States, and they can take the samples. Above all, one needs
to sensitize the public. They must know that there is a Department and there is an authority which has come up. If the people
send proper samples to the representatives of the Authority, then their complaints can be taken care of.

I am sure that with this kind of legislation, the future is very bright and we will see that our countrymen get unadulterated food,
unadulterated milk, unadulterated ghee, unadulterated masalas and unadulterated sweets during the festival time.

With these few words, I support this Bill and thank the hon. Health Minister for having brought this Bill before this House.

SHRIMATI C.S. SUJATHA (MAVELIKARA): Madam Chairman, I rise in support of the amendments to the Food Safety and
Standards Bill 2005.

The Bill envisages consolidation of eight laws governing the food sector. Further, it establishes food safety and standard
authority to regulate the sector. This is a welcome initiative by the Government of India.

This law intended to enforce through State commissioners for food safety and local level officials. It actually provides
heightened accountability to every manufacturer to identify any food article so as on distributor and the seller. The text of the Act
and its efficacy is in its implementation at the ground level. There I am concerned in the provision of entrusting the enforcement

to the local level officials because, it eventually open a new space for rampant corruption.

Madam, Universal Standardization of every food product and its ingredients is very important in ensuring food safety. Fool-
proof monitoring and uncompromising enforcement is a pre-requisite for the same. Experience shows that big companies are still
in a position to maneuver with every loopholes in the law to continue with their vagaries in adulterating food items is a day to
day experience in India. The enthusiasm and the energy in this exercise to enact a competent law with regard to food safety
should be with that goal. But I am forced to express my apprehensions in this regard considering the prevalent lacunae and
lapses in the administration mechanism in our country. Basically this is an issue dealing with the life and health of the common
people in India. We should bear it in mind that the present day market psyche is lead by the profiteering without any respect to
ethical and moral values. The controversy over the aerated drinks is a case in point. There are many other examples. Even the
vegetable, fruits and other articles we eat are not free from exposure of lethally chemicals and pesticides. Hazardous chemicals
are being used for the colorings of fruits and vegetables. Dangerous substances are added to give more colour and weight in

spices etc. without any control and regulation.



Before concluding I want to mention some key issues involved in this legislation. They are:

A1 The unorganized sector such as street vendors may have difficulty in adhering to the law with regard to specification on
ingredients, traceability. But both organized and unorganized food sectors are required to follow the same food law.

2. Quality standards of potable water using in preparing or manufacturing food should be ensured through competent and
required safety standards.

3.  This Bill excludes plans prior to harvesting and animal feed from the purview thus the Bill does not control the entry of
pesticides and antibiotics into the food at the source.

4 The power to suspend the license of any food operator is given to a local level officer. This offers scope for harassment

and corruption.

5.  The Bill envisages that the State governments have to bear the cost of implementing the new law. However the financial

memorandum does not estimate these costs.

With these words I conclude and thank you very much.

off didtog; Iz (TRIET): Foloflr IwMufa FElGan, 3Muel ST el el 31 Aol (oleror) fAdeis, 2008 uz dlctel @1 Al (32, sad e 3 smuwT
3Rt g Slar s fAderes 3 fzarn orn , b 21RY uscl St wwEr zen A siftform, 2006 3, 3t el cikp? Atk i} Sft of JrGer 3 yraa fben
28| sof ar au 31 LAt @ier 3t awerar #ft fb 331 2008 3i c1e] 2ol Bt S uSt? S el o Tl DI ADIG €l 5192 P, AG AFAIorT Ac=di i ffer
78 8 gy 3ifdene A off 3feciRaa 2 5 @l arcsT Fawes, Kien sz e IPE[ Pe 3 T &3 wwr O Brder! off 2| seri T dlr A Fareays
1l Bt 3uctoedl Bl art wdl o1 & N2 331 fAdRID I siswur, Adrur s Ao & wazer uz 9t Qg Bens 330! B al 3 dal orn &)

16.49 hrs.

(Shri Balasaheb Vikhe Patil in the Chair)

33 crazen & o e YitiasIvr & a1col O oft ar a5dl a1 2 Browl ARrzdiol Ol 39 65 ad A wur 3l A G 39) 62 ad xdt 51€ F) I AU AR A
Awtolter il Sft A weon arsdr § b s A il @t 230 s1e i fAdwst 81j[r44] aa siepe 31 et @1 awAs Sl deca aden gt axt Sit snft Jer gy
St g 22 & b &1 Jofeer b aly 3 Al AR oAz w2 & Afdbel & ot Sxa Slell alfdw & o A fefyes ug-ulBril den Seral @I MU i Aoa
stz frctor 34 81 3 Wont I Siiaor o1&t act 2w spft o worllr Al of gu & @iz ¥ wsl b gu 3 aga suel ARG Fiemae gidt & v
Slfela? &l G Sl &, 33D G 3 Gel DY Houel 33 acd il & Bt Jofol Fared rcsl il &) Brt yoor A sofeil & @iy 3 crazen & orf 8, 320 s
A Siieraz, ugl-ufgrRil & @iy 3 off, Iors FaFe em s bl sraven A, A Ar e A et Zk)

gl @K, el azcall @1 ait foeriur 21 a1 2 sl Sigi uz ol 21 351 8, sl &t A forrmll Zxeit 2kl fis asi fbait ymr &t fremae ol ot 2t 8 =3t
aai Bl azqail & adiferd afiz Ay u2 A9 e=11e1 Joll g1 312 TRICT 3 3PR & RIiel 3a1, Al 531 fAdrIas &I aien asft gt &) umwef 3f Swe1 oo of e
scoll 8 @aoll aigan b 31 f[Aderes 3 S yifresaur & crazen &t orf 3, 330 vaud cbil @) e 33, A4 SBT3 el @1 ABAS Y1 8 uIen; sodf
il 3 2RI 3 521 Rer w1 wrelel @I gu 3ol arT e Bl §)

offerectt A #AETSIon (F0312) 2rmukt arElce, st arfformer 3 Sit Jieleer ¥ RN &, FS WG SAIGT 3 AR A ordl waon & Aot well-couft creren 3
arad 3 ol s Aud A Adldr aifdiforer 2, o Sl areol XAl 3, As dsacr RM A dfdra 2, D aid 2 3larsie cpr 2 5 Hore A S A Sfla
Sloq] @ A8 i & aifs s wofloicr s off ael o adll onférer &) seron & odl, el o wET gy araRYr B s Yol wren 3 awiis Brr adids A
®$ arR fory 2ARrel 3 &, S a9t dicr 3 s en fd s1er w1 Al WY SSITlel CPID? G Aol B it 3irdl 3, A aq-T=AT B ADGA §, SN WDR D
ues snaftear fxmelt aifdu, ciftsar ag wdl ol i 3Et &) et Rt Yl 3 ues Bier M Joltret 3T o 3R &, g oft eer & b aeft g1 o1t ) s A
woprl 312 Jeierol Aaféer @ dasz 3 2w &) Afdsor airet it St 2deleret 3ma e &, A3 ofal e b w1o1 A g @ e [ [l o seon 3, Y
e Aol 3 3R, e DI G el M sie uh 3l 2 &a Sl 3 A AR b o A @I Rxwen & - @ ax ordl 3, Afdsor s v ar i off grer A
2%K, SNt &N & 8T oI 3 [ s @i oft sifed3et aorct 2w carmor 3 Tl aifde fAs somt e sewt @Y vaed, Rl @ ps Saeidifine 3 itz
Sorchl f32iister difdbat 9 sraa aifdienr & ar ot 8, a@lics dact Hudt diz w2 2 eidl, A APt B A axi @l of wel s disr @t sribac ol archt art & 3iie



S aKT Pl &3l €Al 3 el afdw) B ar DA 8k &, aiifs A oft S it ot A v @ s A and b SIA Il A gon, e A A B
oeIc19el BaAUE &l ofdl &, Bib siffiost 43 gu &) sl o8 awn Awsien? dlo &, i siffoide o gier oft et 2xadt g, elidber awmefidl @u A off 33 @
@1 FWISIo! AT s oft Slon wfdw, BRI anT @ &9 araa I oE] 2ol wEd 3|

U arT Sit 3fi2 exmor 3t airelt 3, 3t 2wrst A ol s b AloficRer g adiferdt @t St a5t srelt 2, D st didoror e TS usccr wac oft wdf of wdf
5391 Jwrfae &) arn 3 s AlsfieRar sifw ps adiferdt B e ga aen @2 33 &, 07 suRcaa? B ai¥ A 91 g1 vl d 33 & 3T U8 SyRTddR IGY
2 d @ S &) 3B e Ppo o1l 2 a2 aa v Sler A1 ool 33 A AR ) 3 bR B wdl il ordl lx uset 3 s 7 o aga
a3-a3 &, clfdbol SIE® IR AD B AP AR DI RURI PIBI - BP BIC A UKD Pl Adl dist B3 Preell, v 3usiicrt @l =rr H3A Ficwen, 31 u? st
&l It Soll aifge| &1 A & fb aE JAMBRE o] gl & a5 SIc-8i T arcdl ot ot 2Bre? mer uSen, asil sre-3er wIarT & AR It
wel w3l ag e dlas 2 5 83 ¥ ue adifed ws Bieron anfde) Afdser A s aneerar A soroller sicht Sit @) aaron agsht & 32 @ aw oo 8 5
B BIe A el 1R PR D api-ar] yasiS det 281 8 dl A udlS Sieps ws &l ool 3 seT Aw &, sAfem 331 32 ot €eror Soit 3ragerds &) AL st A
uds ard aidl anel b smu 753 aaen agd &7 anuol & vas yse &5 3 3 Sit asar en 3fie 33 avar en 5 "Final Notification regarding regulations
for labelling and disclosing the ingredients of the contents" sab fere ol 9wiG @K @it oft aond iz b2 samu @s @ & b v Yida gz
2ol &b fom 31mu 3ree1 A P spisc 3l P alfefbdboia cmudl i Sioron aidt € b et aw 31 &1 @Rt 23 8?7 Why we are not doing it? st
&dl 53 3?7 @lot A1 g Hu2 Jor 3 T sra seroll waworilst s 3@ 2 sl v ywr A SN aART AR 3, 98 U 92 361 3| & U2 6kl offSh eldt
i 2@ &, safere dar wal b A8 Jwqul araor o) yanfder ol areft 5 &) Sl 3, de a wler 3 Aelerer 3 s anus gl b, g@&r @3, As 3y
Slleldl &) 3291 ol ol @i @dl fds X wosrer AEkdye, sl dist @1 J91=or aen Caefisa ®IfE s1=2 alon a2y 18 amu 3% 38 & o odl 33 38 &, 5o
iy 31 off sy K| s Jdofel Al amu w3, TRl 65 KT 8 w1 fbrel 391 8, Sl & [ P Adawe dl snual Bk frn gen, difder e Bk ot uscr
arell oidt 81 URN? Uep Al {d $A U2 AR ©ol & 16 MUK =056l 3 | ofdl 3us dl corar & fib ol g% 3 Sl @i @él, F2! 3R oId! eIl & PR
SIfes AW 3ol B dle olerel I 3, Y waft-caft fba ro1 31 e 2, 2t Jxwen 8 @ Yan ordl 8y & sy ot o & €, Aol W St e & A Aol
3 oo and 3 Skt 3) sof <isll G AW Ber 2lisT 20 €=l & 3 ARDR D $A Hder 3 siflz Blon afde =MD A8 vae VA ol 3, el T $A ALY U2 TP
acilaet 592 it gol Jcbell &) S AK I &4 2SI Al L=Alol 3 Ixoll T Seoll 8t 1 Brigel &)

*SHRI M. SHIVANNA (CHAMRAJANAGAR) : I am grateful to you for giving me an opportunity to participate in the discussion on
the Food Safety and Standards (Amendment) Bill, 2008 that has been brought before the Parliament. I congratulate the Hon.
Minister for Health and Family Welfare for this.

In the modern world, the Food Safety and Standards are very important. When we are having a global competition, in order to
compete and to lead a happy life, we should have good health. To ensure good health, our food materials should be of good
quality with care for maintaining standard. Unfortunately, now-a-days, we are not getting quality food and pure drinking water.

I come from a rural area. I am healthy as I got quality food right from my childhood days. In good old days foodgrains were
grown without using fertilizers and pesticides. That is why the quality of food was very high. But now, the longevity has come
down from 100 years to 60-65 years. Our children are not getting real quality food; drinking water is also not available as pure
one. As a result, our people including children and women are suffering from various diseases. Diseases related kidney and liver
are on the increase due to non-availability of pure drinking water and rampant contamination. Even though, we are having many
laws to prevent substandard type of food being sold, we are not taking care to maintain quality and standard. The tasty powder
they sell is nothing but poison. It does not dissolve. It will affect the kidney.

Many a times poor people like vendors or shopkeepers, who are selling pakoda, gobi Manchurian and other food items on
the roadsides are caught. But the persons and industries, who are involved in producing spurious food items are left free.
Therefore, such industrialists should be punished and their industries should be sealed. Therefore, the Government should
enforce the laws of the land properly. Recently, I have come to know that the Government proposes to give

*English translation of the speech originally delivered in Kannada.

mid-day-meal to all the deserving school children in the country. I would suggest that packed-meal should not be distributed to
the students as we cannot ensure quality of such foods.

I support this Bill on my own behalf and on behalf of my J.D. (S) Party. Let me congratulate the Hon. Minister for bringing
this Bill. With these words, let me conclude.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I have great regard for the Health Minister.
MR. CHAIRMAN : Not only you, everybody has great regard for him.

SHRI VARKALA RADHAKRISHNAN : But I will have to state some hard facts. Now it has become a practice for this Government
to issue an ordinance for anything and everything, whenever the House is not in Session, and that too on the eve of the Session.
Here is a case that ordinance came into effect on 7.2.08 while the House was convened on 25.2.08.

MR. CHAIRMAN: Now, what is its relevance?

SHRI VARKALA RADHAKRISHNAN : The Session commenced on 25.2.08. I presume that the Central Cabinet might have taken
the decision to convene the Budget Session well in advance. After taking the decision to convene the Budget Session, is it proper
to issue an ordinance?

MR. CHAIRMAN: When the Bill was being introduced, at that time the merit of issuing the ordinance should have been raised.
SHRI VARKALA RADHAKRISHNAN : Sir, it is violation of constitutional propriety and democratic norms.

Now I would tell you what the emergency was. I have gone through his statement of reasons. Now in the statement of reasons,
he has stated that the circumstances prevailed and the circumstances existed for issuance of ordinance. I do not know what
circumstances existed. I do not presume that the circumstances which existed in AIIMS are applicable here also. Here, there is no
Dr. Venugopal who has appeared on the scene! Then, what was the temptation to issue an ordinance, within those 18 days. I
simply put it to you. He has not mentioned a word, not made a whisper ...(Interruptions)

MR. CHAIRMAN; At the time of introduction, this should have been discussed. Already the Bill is introduced and we are at
passing stage.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : It is too much. By no stretch of imagination, we can presume that there was an exigency
which forced the Government to resort to Article 123 of the Constitution. That is one thing.

Take the other things also. This is an amendment to the Food Safety and Standards Act, 2006 passed by this House. That Bill
was moved and piloted by him only and that Bill was passed here. Now he has come with an amendment to the original Bill
which we had passed in 2006. Probably due to oversight, it might have been left that the presence of eminent persons in the
Food Authority is essential. That situation was there and existed when the original, principal Act was passed. Probably he might
have forgotten. So, he could not take eminent persons as members of Food Authority as no full-time officer will come because
they will be connected with some other organization. Due to this reason, the eminent persons may not be coming forth for this
purpose. The Government thought it better to convert 'full-time’ into part-time'. That is the gist of the Bill. Even assuming it for
the argument sake that the Minister might have forgotten that aspect, then the view of the Government changed. What was the
necessity to issue an ordinance? He could have waited till 25.2.08 and we could have passed an ordinary, normal Bill.

MR. CHAIRMAN: Now we are not discussing the constitutional validity; we are discussing the amendment.
..(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Please hear me. Do not get agitated. You are thinking of something else. Do not think about
that. ...(Interruptions) 1 am a supporter of this Government. There is no doubt about it. So, you do not get agitated.
...(Interruptions)

MR. CHAIRMAN: I am not getting agitated.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : He could have contemplated that thing when the principal Act was passed. That he did not.
Human-beings make errors. So, I am prepared to accept that due to omission, he did not mention about part-time members in



the Committee. Now after some time, the Government was of the view that part-time eminent members should be in the
Committee. It is all right. I have no objection to it. For it, is it necessary to take away the powers of this House? This is a Bill to
replace an ordinance and we have the present Bill here and we have no other go. Now nothing can be said because it was moved
in Rajya Sabha and passed there. So, it is fantastic to assume that we can make amendments. We cannot. Qur hands are tied.
Rajya Sabha has already approved and passed the Bill. We will have to pass it here also. Where is the scope for discussion? Can
we make an amendment or can we adopt the Statutory Resolution? Now the Statutory Resolution will become a farce, since the
Bill has already been passed by Rajya Sabha. ...(Interruptions)

MR. CHAIRMAN: Do you have any objection to the amendment? Already the Bill is passed in Rajya Sabha.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : What is the meaning of discussing the Statutory Resolution here when it has been passed in
the Upper House.

MR. CHAIRMAN: At the time of its introduction, nobody raised the question of validity. Do you have any objection to the
amendment?

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : The hon. Member will have to withdraw the Statutory Resolution. Can the Resolution be
adopted? No. ...(Interruptions)

MR. CHAIRMAN: Shri Radhakrishnan, are you supporting the amendment?
...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : Sir, this is a committed legislation and our hands are tied.
I accuse the Government. I do not have any grudge against the Health Minister. I appreciate his services. ...(Interruptions)
MR. CHAIRMAN: You can guide them for future.

SHRI VARKALA RADHAKRISHNAN : I appreciate the services of the Health Minister, but I advise him not to be a party to such
unparliamentary practice. After convening the Session, do not issue any ordinance. Now, this House was convened on 25.2.08.
You have issued an ordinance on 7.2.08. That is what I had to say. My dear Ambumani, do not be a party to such things and do
not issue ordinance after the Government has taken a decision to convene the Session of Parliament, and that too just 18 days
before that.

This is what I have to say. This will go on record. It will become a precedent for the future generation. When you are not here
and I am also not here, the future generations will get to know what these people were doing. ...(Interruptions)

MR. CHAIRMAN: This is a good suggestion. Your argument is valid for future also.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : This makes it explicitly clear that they are issuing ordinances even after convening the
House. This is too much.

With these words, I fully support the Bill. There is no doubt about it. I have no objection to it. It is very essential that eminent
persons should come in Food Authority, but I think that the way it was done is not appropriate.

MR. CHAIRMAN: You have put forth your arguments.
...(Interruptions)[SS47]
MR. CHAIRMAN: Mr. Radhakrishnan, you have already put forth your arguments.

The next speaker is Shri Prabodh Panda. I would request all the hon. Members to kindly conclude their speeches within five
minutes each because there are six more hon. Members who wish to speak on this issue. Thereafter, the hon. Minister has to



reply to the discussion, and we have to pass this Bill today. Therefore, please cooperate with the Chair by being brief while
making your speeches.

SHRI PRABODH PANDA (MIDNAPORE): Thank you, Mr. Chairman, Sir. I stand to support the Food Safety and Standards
(Amendment) Bill, but I would like to make some comments and observations with regard to this amendment while supporting
this Bill.

In this august House when the original Bill was moved for adoption, at that time, several Members including myself participated
in the debate and we said that this Bill is not sufficient as so many things are to be discussed in it. We all felt that there should be
a complete Bill, but that suggestion was not accepted and considered at that point of time, and the Act was enacted.

There is a Sanskrit proverb that says : "fdse| @i feror forar & of el of goereray” It means, what is the use of a cow that does not give
milk or even produce a calf? After a long gap the Government could realize that this Act is not sufficient, and that an Amendment
was required to it. Accordingly, this Ordinance was promulgated, and now it has been passed by the Rajya Sabha. Now, we have
nothing more to say and only to put the rubber stamp on this Amendment Bill.

I would like to ask this, through you, from the hon. Minister Does he feel that even this measure is sufficient? Does it give
sufficient teeth to this Act? What are the constraints and main problems in it? There are insufficient numbers of laboratories. Even
the small markets are extending to the block and village levels, and the food materials are being sold in different parts of the
country in villages and even in blocks, small towns, and footpaths also. I think the Minister has visited the city of Kolkata where
on the footpaths itself huge number of small sellers sell food articles. What would be the mechanism to maintain food safety and
standard there? It has to be judged and assessed as to what sort of mechanism has to be there.

They will again come in this House as it would require further necessary amendment to this Act. I think that we should sit and
discuss this matter in detail, and bring some comprehensive amendment. On the other hand, we could repeal this one and bring
a new one so that sufficient teeth would be given to it.

The issue of contaminated food articles is not only related to the restaurants a€| ...(Interruptions)
MR. CHAIRMAN: Hon. Member, you have already taken more than five minutes. Please conclude your speech.

SHRI PRABODH PANDA : What about the poor people and the ordinary people who purchase food materials from streets and
small shops? What would happen to them? The farmers also sell their products including fruits in the market, and in most of the
cases they are contaminated and spurious.

17.25 hrs.
(Dr. Laxminarayan Pandey in the Chair)

As regards soft drinks, when the NDA Government was in office and Madam Sushma Swaraj was the Minister, at that time the
problem of residue of pesticides in drinks came to light. A Joint Committee was set up, and they had made certain
recommendations. What happened to them? How did the Government respond to them? What had happened after it? Who was
responsible for this contamination? What sort of measures has been taken against them? This is not known to us, and we are
quite in the dark about it.

I am not against this sort of amendment, but I think that this is not sufficient. The idea is very good, and all that you want to do
and the object is also very good, but more needs to be done in your actions and operations. I would say that a comprehensive
Act should be brought so that sufficient teeth are given to it, and such mechanism should be extended to the ground-level also.
Further, more and more laboratories should be set up not only in the capital cities, districts, towns, and block levels, but even in
the Panchayat-level also so that the purpose will be served to a great extent.

With these words, I once again support this Bill, but I want to record my reservations and my comments in this regard.
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orer, bt Reifet aga wem &) asl Sk YR & 3uwmeul ol &) ag grietonen Sfvi-ofivt srazen 3t &) s 9181 uan ol [ IR of 3 dAlselisalont &
DI DGH IR 3 0 ofal| [r48]

r49

Slai o 331 SoibRl 3, Bicol et &t rragermer yetonen 3 8, 3ol srcdll asr 3uctst oidl &) 3 Jaren g b «fd amuol yieronen et g3 &
3ehl @ReIR Gel A diforedlor gloft aifde, 33 W el A8 weare, JucH S wrasy Afdbel 3MI ®W Pac delR] A AdUcl BTl 2ol DI
2| smuht 2evsS yeibrenemi A as ancw ack & b wat s disr 6t fremae 3?7

AT, HlolotT JAceer aaf @2 28 A fb FIA 3 frerer @il il afiz i ws 3 Tawi dle A dlanf¥ai &Y 3 &) 301 Uz soRT B BRI ol &) A TSI §
o5 amu forfre Al uz D YuRT ©F, VI RIUD Blofol Tolll, 3Moel Dlofoil a1 AYII6l Dol Pl S 8l dl I Hollerel B W Is=T IRDBR @1 it
Sif¥ca @ofenl 3| Dol Toiedl 3, Afdsel I IIBR W Fuleic BTl 3) AT Pog B A6 A T oldf B3 JaA &) MU Dlofel Al goll 33, Aol eI,
0l DI DH 5 AIDR DI §| Pog, DR 32 5 FFDRI @Y dom2 P, 3 AASIKI & b 3y AR B e dom R w2 861, 3w fba azs A sa
lolel @l A9l U2 CIRN 1Y) el 3 a3 Yool U2 Piciae & ®Rul &4 sa 8l 32 8| BRI a3 A sas Yor 3l srIfAda 3 il @l 81 a1 8, 3BT
31cT RYI fFcrace 3 afe fPrerae Bkt 2281, A so1 Fazer ol 26 wes)| zwEr ucrl @l Ukl I fon aws-aws b wifcseR sl ARG @I IR B 61 3|
cifdbol 53 ARS sibae aen &, sl siia @2or B sragern &) 7 WSl g b o ad & so Aa disil u2 oy ol ©el, e ol $91, ada aw et
3l b are Iasar sneesn 3T dmf¥Ril o1 spar TP 38e

ngica, o= X ot srreelt srret Fazer 37 ugel B Seiel B eel, airst oft 70 3w, 80 3w sfiz 90 et e St 33 3| Afdser Sra A xwmer 3 Bremace el 9%
gs &, gg virotar a1dl Bret 2a1 2 3l o g el yiE oidl den, A Bifra dlz ur diwd sk il amer A 10-11 et & acdl @ ot &1 &1 Qrocw 21
38 3, sriadtyr 1 38 3| 3 At ania oft 3RRRIA &) s &) asi sal, uwh A Sl Ber &, Afdber asi ot e 3t fivemae 3 a1 3) 82 P Pemae am o 3
o163t arirror 3t Sfier it cllor @ drt 3 s &Y &t 23 &, Aifdor ot 3 oft A xSt o 3 &) sl so1 2w s ue FEEl F S, it Fawex
dicerRI St #scauul sicpierRT AU U 8, sAfee snudt Bediert dordt 8 vas 3l wls & s  Farea &I 38 @l 32Rb e S oft wree oo
301 Aax] &, 30 ISEY| 331 33 et o1 swreler o3 g, 31 fAear & 3w b Bitra wu 3 ag e ke doen, Jsnll uz snmesn it Sit er sREsn
tcr &l oré &, 3D Sl Dol DI 3T DRI B29)| Sodl Ieal O kel 5 fANRKD DT Yo Welol Dt ge, 9 el arT WM T &)

off 2CTA 31odal (UGIUR) @ IIUKT ABG, FreT RSN 312 A6ID Asikrel f[Adr, 2008 w1 2wl ot & fere @ sruofl et &t sz 3 dieol  forw
81 B30 §) ... (aums))

FHIULET JBYGRA ¢ =T 3T 31oil 2fie Uz Swost ar =1t 3t dcBr?

off IWICRI TSad : NEIG, Soalol I8! 3! 3Mfol & o dle.. . (SaeeT)

MR. CHAIRMAN : You have to take the permission to speak from there; otherwise, you have to go back to your allotted seat.
oft T JrToact & R, 3 it adl em, cifdser Soalol ST 3BT Mol B o @let 3MT WET Y 3 asl ael S g

SHRI BRAJA KISHORE TRIPATHY (PURI): Sometimes, Ministers are also not speaking from their own seats.



oft YIS aTeadl : AElGH, A=) sl A il Bt eIl Yamr & s
MR. CHAIRMAN: Now that you have requested me, I permit you to speak from there. Please go on.
oft ¥WICrR1 arreact @ A 8GR, Fel B Iefd® 8l s acton afde iz 3 A SAGT Fel DI Ul B! AT A )

91glGe, Si. JIgAIivl IWIGRI, SoIhl oIl WG & 3iiz 3121 ol ot 2wiaRT & sl dcer fifsires glol O oIkl dge sl fdel dwe e &) fenae & dder
ugc! 9ft Do @or &, clftbel ficae ol arel Sit RMBT 2 &, 301 U2 A DRIAE! 2ol Dl a5 ATARIDA &) fBieliae gor A et dor oft 2 s &,
sAfere 51 Jder 3 wlofol dollol &t aged MagIwar 3) el Yiferasaor B sresl o GrRiwer 3 ad o1 3, 320 Jexd 3, Aol 2031 vl qer vt @t
Jigea oft ot Bf amagerpar 3

aiglcer, Fqpedl 3t oft eIl @l ot xaer uerel e ST &, 3owdi off agar Bemac gl 3, safee 321 wgorr 8 15 as fer aga sscaut 2 iz S Aremswier Sff o
wal 5 e @t uael elias 2191 3 3rre aifde e, Afdsol e Usedl 5 I 3 Y g3l AT [l ugel clias 3n I SR Slot B Al IGA M I Slell 2o
ey 16 fder aga siscauut & qen 9 s fer o1 2wieler e g

SHRI K. FRANCIS GEORGE (IDUKKI): Sir, this Bill was mainly brought in to fix the tenure of the Chairperson of the Food
Authority, and the full-time and part-time members and also, of course, to replace the Ordinance which was issued earlier. This
Food Safety and Standards Act, 2006 was only implemented in bits and pieces. It was admitted by the hon. Minister. We are at a
loss to understand why it is taking so much of time to implement such an important law which affects, of course, the health of
our citizens and mainly the generations which are coming up.

Sir, the hon. Minister is on record in January, when the U.S. Health Secretary visited, when he said that it would take at least two
to three years to form this particular Authority which we are discussing now. The main aim, of course, I hope is to form this
Food Authority which will oversee the enforcement of this very important piece of legislation.

Sir, a critical component of this legislation is that of the insistence on the declaration and labeling of the ingredients of the food
items. This legislation, we hope, will provide for a better and stricter regime, to check adulteration of food and beverages and will
insist that all food items will be labeled as to the details of its ingredients and its contents. That is the only way a consumer can
get information on the ingredients of a particular food item and also to make an informed judgment about its purchase.

Sir, it is very important that labeling is properly done. Adulteration is now spreading like a virus. We do not know which food
item is not adulterated in this country. That is the case with imported food items also, specially that of GM foods which is being
imported in large quantities into this country. In fact, a sizeable portion of the processed food imports contain products of GM
crops and its derivatives. The countries which export them, mainly the US and the European countries, do not distinguish or
segregate between GM and non-GM varieties or insist on its labeling. The consumer is at a loss, totally uninformed about the
contents of food that is being produced and marketed in this country and also being imported in large quantities and measures.

So, Sir, the main point is how we will give teeth to this Authority that is going to be formed. I am sure that the Minister is going
to explain all that. [r50

When we discuss adulteration, certain alarming information has to be shared with the House. People were mentioning about milk
adulteration. We feed our young children with milk. It has come to light that after diluting the milk with water, to give it the
original fatty look insects like earthworms, leeches and centipedes are being put into milk. It is a very dangerous situation. That is
the milk which we are feeding our children with. We know it very well because we are deficient in milk. In fact, milk comes from
Tamil Nadu and there have been complaints. I am not making any accusation. Milk produced in Kerala also is being adulterated.
It is not a question of any particular State.

We do not have enough testing facilities. Merely forming an Authority is not going to help. We must have modern testing
facilities. When we form an Authority and insist on labelling, it can in a way indirectly help the farming sector also. I would like to
cite the case of vanilla in this regard. Vanilla is used in ice creams to give it taste and flavour. Ice cream is consumed mostly by
kids and younger generation. Vanilla is a very critical component of ice cream. Synthetic vanillim is being used in large quantities
in our ice cream industry. Natural vanillim is good for health but it is slightly expensive. Synthetic vanillim is a by-product of
petroleum. It is carcinogenic and dangerous to health. All children cutting across the age and financial barriers consume ice
cream. So, slowly we are injecting poison into their bodies.

A suggestion which came from the association of vanilla producing farmers that the Government should insist on the
manufacturers putting a label on the ice cream about the kind of vanillim used in their ice cream. I would request the hon.
Minister to immediately issue orders to that effect. If it is done, it can indirectly help our farmers. Vanilla which used to fetch a



very good price once has absolutely no takers now. We made a lot of efforts and now finally Amul has decided to use natural
vanillim in its ice creams. If this labelling condition is enforced and this information is given as to whether synthetic vanillim is
used or natural vanillim in various products, people would naturally prefer products containing natural vanillim. So, it can do
good to our health and indirectly help our farmers. I would request the hon. Minister to immediately pay attention to this fact.

I would like to congratulate the Minister for coming up with this amendment Bill, though a little belated, for setting up this
Authority. These rules should be very strictly enforced so that it will help our countrymen.

Mention was made about promulgation of Ordinance. In fact, it should be avoided to the maximum extent possible. There is
nothing wrong in using this power in unavoidable circumstances. I am sure that our dynamic Minister will take care of all these
suggestions.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Chairman, I do not have anything to say to oppose the spirit of the Bill.
However, I would like to question the Government as to why it failed to implement the Food Safety and Standards Act which was
enacted in 2006? Why has the Government acted in such a lethargic fashion in this regard? This concerns the consumers of the
country; it concerns the children of the country; it concerns the exports and imports of the country and it concerns everybody. It
has varied applications in our country. The Act of 2006 was a very good legislation. This amendment has been brought to create
the Food Authority and to give it a permanent Chairman and a panel of members so that it could be effective.

I am sorry to state here that this Government has reduced the budget for consumer awareness by about Rs.10 crore from 2005-
06 and 2006-07. The budget for consumer awareness has to be increased so that more consumers can come to know about the
standards of food safety and about how safe is what they are consuming. That is a part of the labelling.

I thank the Centre for Science and Environment that they conducted tests and put out the result, during NDA Government, on
pesticide residues in soft drinks. It is the irony of fate that the judgment which came out later said that the water which those
companies use has got natural pesticide residues. With the excessive use of chemicals and pesticides in agriculture, today even
the ground water contains a lost of pesticides. This has to be corrected. This requires proper infrastructure throughout the
country. In every District of the country we should have water testing and food testing laboratories so that the consumers at the
grassroots level get to consume the right kind of food.

Our friend from RID Shri Ram Kripal Yadav was mentioned about food poisoning in mid day meal scheme. The hon. Minister of
Health must assess what the calorie intake in @ mid day meal for a child should be and what nutritive value a child requires for
healthy growth of his body and mind. These things have to be taken into consideration.

Animal feed, which is excluded from the original Bill, should be included in the Bill. We feed our animals which in turn give us
milk and milk products for the consumer. There are new diseases which are coming to light like bird flu, chikungunya, foot and
mouth disease in poultry and animals. Residues of pesticide are found in meat also. A lot has to be done. Ours is a big country of
110 crore people. We have to protect the poor people living in Scheduled areas. We all know what happened in my District
Kalahandi. Last year there were diarrhea deaths in that District. Because people there drank contaminated water, hundreds of
people died. I thank the Minister for taking immediate steps to control the situation. He sent a Central team there for which I am
thankful.

There is another problem that has arisen in my District which I would like to mention. I have given a notice for that under 'Zero
Hour'. That relates to brain malaria. That does not come within the ambit of this Bill. So, I will raise it during the Zero Hour'. 1
hope that the Minister will take proactive action in solving that problem.

SHRI J.M. AARON RASHID (PERIYAKULAM): Mr. Chairman, Sir, food adulteration is a very serious crime. People who are
involved in such cases are playing with the health of the people of this country. Law in this regard should be made very strict and
people indulging in this crime should be brought to book.[KMR51]

Suitable number of Food Inspectors, Sanitary Inspectors should be appointed to keep regular checks in the food market. Mixing
of artificial colours, chemicals and essence should be regulated as per the norms and guidelines of the Government. The CFTRI
centres should be opened in every district of the country to monitor foodstuff. Health Departments of the State Governments
should be given more powers and proper education should be given to the officers and wide publicity should be given about the



impact of food adulteration, public health and the prevention of food adulteration laws also.

Selling of foodstuff in open areas - they are selling vada, dosa and id/iand also *cut fruits' — should be banned as it spreads
many diseases. Imported food items and fast food items should be regularly checked because now a days, markets are full of
imported food items and fast food items should be regularly checked because now a days, markets are full of imported food
items and fast food without unhygienic packaging. Nutritional value of the food items should be given more importance.

Food is the necessity of life. The basic fact is that people love eating food in their homes. But sometimes, once in a day or a
week, we consume food outside our homes. No wonder the food we get outside is very tasty and mouth-watering, at the
moment when we eat but the consequences we face will be for life. Now a days, Blood Pressure is rising, Sugar diseases are
rising; Even 13 year old boy is dying due to cardiac arrest. This is a very important issue and hence, I want to bring it to the
attention of the Union Government Minister.

Food served outside is a source of income for dhabawallas or roadside vendors. Food is something which concerns the whole
nation, right from the farmers to the Chatwala. But the primary concern which arises here is this. What we consume is safe for
the body or not? I want to know whether it is healthy for the body or not. We have to discuss this aspect of food served outside
by Dhabas, hawkers, roadside stalls, Rehdiwalas. In India only, we are allowing freely to sell outside. In foreign countries like
Singapore, Malaysia and United States, they are providing shops to those who open shops outside and the food items are
properly checked by the authorities concerned.

We consume food made on the roadside every other day but we never think about the conditions in which the food is prepared.
The other important point is, the BPL people and those people whose profession is at the lower level, they consume more from
the roadside. Autorickshaw drivers puller, and lorry drivers only take roadside food served on the highways. There is no doubt
that food served at such places is of sub-standard quality and unhygienic. Pulses, grains and oil used are all of below quality and
very cheap to buy. Not only that, owners of such eateries use today's food for tomorrow to earn extra profits. If the prepared
items of today are not sold, they sell them for the next day at the cost of human lives. The conditions in which the food is cooked
is pathetic as well. The food is usually cooked in open with complete disregard to the fact that it is on the road with thousands of
vehicles plying and spewing smoke or they are cooked near a nuilah, which is very unhygienic and which becomes a cause many
a time for an epidemic in the past.

The Government should pass a resolution for the strictest implementation of food standards so that this grave threat can be
stopped. Sub-standard foodgrains and pulses are yet another important point. I would suggest that if the food grains and pulses
are of substandard level, it should be curbed at the production level itself. For that, we have to compensate the farmers so that
they do not bear any loss and they would be able to meet the shortfall. The State Governments should be given more authority
by the Centre to use foreign exchange for the import of food grains depending on the situation through the State Trading
Corporation, NAFED, etc.

MR. CHAIRMAN : Kindly conclude. You are reading from the written speech.

SHRI J.M. AARON RASHID (PERIYAKULAM): In 2006, the Food Safety and Standards Act had received the Assent of the
President of India. The objective of the Act was to bring all the laws relating to food under a single Act, that is, the Food
Standard and Safety Act, 2006 (FSS Act). This will result in setting up of a Central Food Authority which will regulate and
monitor the manufacture processing, distribution, sale and import of food so as to ensure safe and wholesome food.

MR. CHAIRMAN : Please conclude now. You are reading the whole speech. It is not permissible.

SHRI J.M. AARON RASHID : The Government have to appoint the Food Commission of Safety and effectively and efficiently
implement the Act. District Committees should also be constituted by the State Governments to check this menace. The other
initiatives of the Act are analysis of food through recognition and accreditation of laboratories, research institutions, etc. I would
take only a minute.

It also provides setting up of food safety, appellate tribunals on the lines of Consumer Courts for adjudication of matters
under the FSS Act.

MR. CHAIRMAN : You have made your point. You are reading the whole speech which is not permissible.
SHRI J.M. AARON RASHID : With a few lines, I would end my speech.

The Central Government shall have the power to issue directions to the food authority for obtaining reports and returns of its
operationsa€)



MR. CHAIRMAN : I am calling the other hon. Member, Shri Braja Kishore Tripathy.
SHRI J.M. AARON RASHID : Sir, I will complete in a minute.
It shall have the power to make rules with respect to the services and recruitment for the food authoritya€|. ...(Interruptions)
MR. CHAIRMAN : Now, I am calling another Member and your speech will not go on record.
(Interruptions)* a€;

SHRI J.M. AARON RASHID : Food should be made available to all the citizens of the country ...(Interruptions) Though *food' is a
State subject, the Central Government should give suitable directions so that people may live in good health without any
diseases, without BP, without sugar diseasesa€].

MR. CHAIRMAN : Shri Braja Kishore Tripathy. It will not go on record, Shri Aaron Rashid.

(Interruptions)* a€,

* Not recorded

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Chairman, Sir, we are discussing the Food Safety and Standards (Amendment)
Bill, 2008.

MR. CHAIRMAN : Regarding sticking to the time, I am seeking your cooperation also.

SHRI BRAJA KISHORE TRIPATHY : The Supreme Court had reportedly pulled up this Government for not notifying the Food
Safety Act, 2006 and failing to implement it despite the Presidential Assent to this Act a year ago. This Act is meant for
regulating packaged food products, including cold drinks.

Sir, at the moment, just merely six per cent of the samples lifted by Prevention of Food Adulteration Inspectors failed in
laboratory tests is definitely an indication of collusion between the officials and the traders. The lackadaisical approach of this



Government to the enforcement of food laws does little to protect either the consumer or the consumers' interest or their health.

Through you, I would like to draw the attention of the Minister and to the hon. House as to what food we are taking. A survey
has been conducted wherein it was stated that in all the packaged food we are taking, for example, in milk, there is an addictive
of Oxytocin. Our Health Minister is fortunately a doctor and he knows better. Of course, at the moment, he is not present. He
knew as to what is the impact. I do not want to tell the impact. In milk, there is Oxytocin; in coffee and tea, coal tar dye; in da/,
coal tar dye; in turmeric, lead Chromate; in sweets, Metanil yellow, Rhodamin B, in Pickles, Copper salts; in Saunf, Malachite
green; in Vanaspati, Rancid, Animal Fat; in Lady's fingers, coffer Sulphate; in Brinjals, Carbofuran, in Cauliflowers,
Phosphomidone II, Methyl Parathin III; in salt, Rangoli; and in Dhania powder, Horse Dung.

We can see in all the above mentioned packaged food, we are taking all these adultered items which are harmful for the entire
mankind. These are checked in the Food Adultered Checking Laboratories. There are not enough laboratories and facilities of
refrigeration across the country and at the disposal of the Government.[r52]

18.00 hrs.[Msoffice53]

There is lack of refrigeration facilities in the labs and so, whatever sample that are taken are going waste; they are not able to
keep them in a proper way. We do not have sufficient number of food testing labs — this is also one aspect why the packages are
not properly checked. The basic need to ensure food quality is to have the labs to check the food quality. At this moment, there is
no sufficient number of food labs. I want to know what type of action the Government is taking to have sufficient number of labs
in the country.

MR. CHAIRMAN : Please hear me now. The time is 6 o'clock now. We may have to extend the time. I have to take the permission
of the House to extend the time up to the passing of the Bill.

...(Interruptions)
e IEke ¢ 531 fAded b widd 8ol aom Agel Ol IR dGRI ST
(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Let us dispose the Bill and then, we shall see for 'Zero Hour'.

SHRI KHARABELA SWAIN (BALASORE): It is very surprising; it is because the Government is not having any business and that is
why, they are continuing with this Bill for the last 3-4 hours. It is a very strange thing. The House should be adjourned till the

15™ April. Why should it unnecessarily continue with this?
MR. CHAIRMAN: Do you agree or not?

SHRI KHARABELA SWAIN : We do not agree. It is now 6 o'clock; we should take up "Zero Hour'. ...( Inferruptions) We can take
up 'Zero Hour' now.

MR. CHAIRMAN: We will take up 'Zero Hour' also, but after the passage of the Bill.
...(Interruptions)

SHRI KHARABELA SWAIN : Since the Government is not having any other business, they are continuing with this for so long.
...(Interruptions)

MR. CHAIRMAN: It will not go on record.

(Interruptions)* €/
off Tander ¥ard ¢ Mkt aEica, sra SiY s g fdben S ... (rawmeT)
MR. CHAIRMAN: Shri Tripathy, you may continue.

SHRI BRAJA KISHORE TRIPATHY : At present, due to paucity of labs, testing of products is becoming difficult. Many small
players, the small industries in the processing industry are witnessing a growth of about 10 per cent annually and they do not
have the facilities for lab testing or quality testing. So, the small players do not maintain the quality standards because of paucity
of testing labs.



So far as the soft drink is concerned, the recommendation of the Ganguly Committee is there on harmful effects of soft drinks,
carbonated water, etc. which are to be checked. May I know whether the Government is taking any action on the
recommendation of the Ganguly Committee so far as soft drink adulteration is concerned?

What is happening is this. There is no fear on the part of the defaulters because law is not so much stringent; they think that they
can be free at any moment, even if they do adulteration. May I know whether the Government is also considering to make any
stringent law? Maharashtra's position is ideal; it has made it cognizable and non-bailable. So, whatever Maharashtra Government
has done, it should be implemented throughout the country. The offence should be cognizable offence and this should also be a
non-bailable offence so that the defaulters will be scared to do adulteration.

India is reportedly importing wheat from USA, which is alleged to have the presence of dangerous weeds. Now, the Government
is taking help from the USA,

* Not recorded

who is the master of adulteration and we are seeking help to set up the Food and Drug Authority. Now, the amendment has
come and the Government is quite sincere to seek the help of USA to form this Authority. Otherwise, we do not have any
qualified people, so, we are taking help from the US to make this Authority!

Lastly, I want to make a request to the hon. Minister. We are fortunate that the Minister is also a doctor, but we are unfortunate
that he has no concern for the people. I do not know what the intention of the Government is in bringing forward this
amendment. But I say that a chemical specialist and expert should head this Authority so that we could ensure that proper
checking is made, and the Authority will take proper action and judicious steps.

...(Interruptions)
oft e ¥ars @ smufd FEicr, SR amaz wa en?... (Raee)
MR. CHAIRMAN: No. Let us give two minutes to 2-3 Members. Kindly cooperate with the Chair.

...(Interruptions)

DR. K.S. MANOJ] (ALLEPPEY): Sir, I rise to support the Food Safety and Standards Bill. ...(Interruptions)

I will not go into the details of the Bill. ...(Interruptions) The Act was promulgated in 2006, but till now the FSS Authority should
have not started functioning properly. This Act was promulgated to control or to ensure food safety and standard of food items
that are consumed and sold in our country.



I would limit my deliberation to only 2-3 points. Recently in my constituency, some students in a particular school have
consumed some confectionary from a shop, but they suddenly fell unconscious and developed sub-congenial hemorrhage. When
the Health Inspector of the nearby PHC enquired, it was found that it was manufactured outside the State and it was outdated,
but still it was sold in the shop. The Health Inspector could file a case against the shop-keeper, but not against the manufacturer.
This is a thing that is happening.

There is one more thing. Everywhere and particularly in Kerala, we can see the coloured packets — pan masala or pan parag —
are being sold. The Narcotic Controlling Agency says that those products do not come under their purview, and say that they are
not narcotics; they are still being sold everywhere. There are some additives that are added; some stimulant materials are put in
it. These materials should be brought under the purview of this Act.

Most of the multinational companies are selling the materials all over the world. But the standard of the items are substandard.
MR. CHAIRMAN: Please conclude. Shrimati Jhansi Lakshmi.

DR. K.S. MANOJ : We should standardize the quality of the materials that is sold outside.with that sold in our country.
...(Interruptions)

MR. CHAIRMAN: Please sit down. I have called another hon. Member.

DR. K.S. MANQJ : Okay, Sir. I conclude. I support the Bill.

*SHRIMATI JHANSI LAKSHMI BOTCHA (BOBBILI): Respected Sir, I had given notice to speak in Telugu. I thank you Sir, for
giving me this opportunity to speak on this historic amendment brought by the UPA Government. This amendment is intended to
address the mass adulteration that is taking place in almost all edible items consumed by common people. There were 5-6
amendments to this law earlier. This is a very special amendment brought by the UPA Government. I fully support this Bill and
thank our Hon'ble Prime Minister and Hon'ble UPA Chairperson Smt. Sonia Gandhiji. There was a special committee constituted
for this purpose with 1/3 women and this is an indication showing concern for women. I thank the Government for reserving 1/3
of 22 members committee on "Food Safety and Standard Authority of India" for women. This shows the commitment of U.PA.
Government for the welfare and empowerment of women in key decision areas. This Government is working with commitment
towards strengthening our administration and governance. I specially thank Hon'ble Prime Minister, Hon'ble UPA Chairperson
Smt. Sonia Gandhiji, Hon'ble Minister for Health Shri Ambumani Ramadossji and Hon'ble Minister of State for health Smt.
P.Lakshmiji. I would like to mention here that there should be clear indication of quality on the packaged foods coming from
industries, firms and farmers. We should also take steps to keep an eye on food processing. Existing laws should be implemented
properly not only at the Centre but also at the State level. Directions should be given to State Governments in this respect.
Women should be involved in ensuring quality of food. I also request Hon'ble Minister of Health to promote yoga. With the
changing times, we should have a different outlook and approach dealing with junk foods and obesity.

I thank you, Sir, for giving me this opportunity.

* English translation of the speech originally delivered in Telgue.

SHRI KHARABELA SWAIN : Sir, generally she speaks in English. She has today spoken in her mother tongue, Telugu. It seems
that the Government is giving an indication that elections are round the corner!

SHRI T.K. HAMZA (MANJERI): Thank you, Chairman, Sir. I would like to lay stress on only one point. This is an amendment Bill



and not an original Act. I can understand the feelings, if an Ordinance is promulgated on an original Act. This is an amendment
Bill which has brought in to avoid promulgation of Ordinance.

I would like to submit one point on safety and standards of food. Though we have the Prevention of Food Adultration Act,
adultration is going on. Even if to increase the taste if some other thing is added to the food it amounts to adultration. Anyway,
Act is there but its implementation is in a very serious condition. The adultration is going on and that must be looked into.

Secondly, when we fix the standards, we should fix them according to the standards of Indian community. We cannot fix the
standards for preparation of food as per the standards of America or England. Our own standards must be taken into
consideration. We cannot impress upon our ordinary people handling food products to follow the American standards. The
standards of the common people of this country may be taken into consideration while fixing the standards.

I agree and support the Bill. I congratulate the Minister for introducing this amendment Bill in the House.
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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI RAMADQOSS): Sir, firstly, I would like to thank all the hon.
Members of the august House for supporting this amendment to the Food Safety and Standard Act, 2006.

Initially T had said that the initial Bill which was later formed into an Act was piloted by the Food Processing Ministry. After the
Act was passed the Prime Minister asked the Health Ministry to implement the Act because the Food Processing Ministry was the
promoting Ministry and the Health Ministry was a regulating Ministry not only here but globally that was the trend. Since then we
have been trying to implement the Act and that is why we have partially notified the Act, when I said that we have notified the
Sections of the Act; 4 to 10, 87, 88, 91 and 101. These Sections which are modified was for the setting up of the Authority. This
entire Act depends on the setting up of the Authority to initiate the whole process. The Prime Minister had entrusted this job, as
itis in the Act, to the Cabinet Secretary to form a Selection Committee to select the Members and Chairman. This Committee had
22 members excluding the Chairman. Under the Act the Committee should have a full time Chairman and his retirement age
should be 65 years.

When the Cabinet Secretariat found that enlisting very prominent members who had reputations, experience, who had worked in
the senior capacity in different parts at different levels not many were available. In fact, I would go to the extent of saying that
even appointing the Chairman itself we were not able to get a good technocrat, a technical competent person. In fact, we have
interviewed the CFTRA Chairman in Mysore, the National Institute of Nutrition in Hyderabad but they are not willing. That is the
problem we are facing.[R54]

So we are facing some practical difficulties, even though we had to notify this. I assure the hon. Members that as soon as
possible, the Government will notify other Sections of the Act. It does not mean that there is no Act available today in this
country to regulate the food or adulteration and all that. The Acts are there and these Acts have not been repealed. Today some
of the hon. Members have said that since this Act has not been notified, there is rampant adulteration and other problems in the
country, That is not a fact. There is an Act and once this Act is fully notified, the other Acts will be repealed,

Coming to the other Acts, in fact, there are so many Acts like Prevention of Food Adulteration Act, 1954; Food Product Order,
1955; Meat Product Order, 1973; Vegetable Oil Products Control Order, 1947; Edible Oil Packaging Regulation Order, 1998;



Solvent, Extracted and De-oiled Act; Edible Flour Control Order, 1967; Milk and Milk Products of 1992; and other Acts. All these
Acts are there today to regulate the entire process of food in the country. It would take some more time because we have started
the process.

A lot of Members have said why an Ordinance was issued. Remember initially I said that this is a small amendment but a
very important amendment but because of the urgency of that, we had to bring an Ordinance. The Ordinance was promulgated,
before Parliament was summoned. It is not that after the notification, we had brought the Ordinance as Shri Varkalaji has said.
Before the Parliament was summoned, we had promulgated the Ordinance because we wanted to quicken up the whole process
as the hon. Members have already said.

As part of committees and structures, we have a scientific panel for food additives for pesticides, for genetically modified
food, for functional and nutraceuticals as part of this, contamination is a part of this, label is a part of this and sampling is also a
part of this. We have panels for all this. The Chairman of all the scientific panels are part of the scientific committee. We have
both Central Advisory Committee and the Scientific Advisory Committee. This is the structure of this Authority and this Authority
is a nucleus of this Act. Since this is a highest regulatory body for regulating the food of this country, that is why, we are showing
this importance. Some of the Members are suspecting the intention of the Government and saying why it was delayed and all
that. If we want to delay, we would not have brought this Act in the first place. The UPA Government is bold enough to bring out
this Act to bring out the food authority and is also going to bring out the drug authority which has been pending for decades and
decades. So, we want to regulate the entire food and drug structure of our country and that is why, we are trying to bring out
these modifications.

Coming to hon. Members queries, I would just shortly go through them. A lot of Members have given a lot of inputs. I will
put all these inputs to the Authority. Once the Authority is fully constituted and put in place, all these views of the Members will
be put to the Authority and they will deliberate upon it and according to the merit and demerit, they will take a decision.

I would thank Prof. Rawat. He was also suspecting the intention of the Government why the Ordinance was brought which
I have already clarified. He was raising the pesticide issue. This issue has been going round for some time. We had a Joint
Parliamentary Committee and then other Committee was formed and then we had Dr. Ganguly Committee. Mr. Ganguly was the
former Director-General of Indian Council of Medical Research. They had gone round picking up sugar and water samples. They
have finally given their recommendation on what are the standards to be there and these standards were deliberated upon by the
Central Council for Food Safety. They have now recommended to the Government of India and we would very shortly notify the
standards for all the soft drinks. That is not a big problem at all. Some of the Members were suspecting the intention of the
Government in this. The Ministry of Health today is the crusader against tobacco, alcoholism, drugs, junk food, etc. It is for better
health for the youngsters in our country. I have personally written to all the Chief Ministers of the country. I have written to the
Governors. The junk food including Pepsi or Coke or any other drink for that matter, it detrimental to the health of society. There
are two issues which I have said. One is the pesticide issue and second is the health issue. Pesticide is a short term issue which
not many Members are willing to listen to. Health is a long term issue. Pesticide issue should be regulated. In fact, it is already
regulated. We have picked up nearly 300 to 400 samples of all these soft drinks from all across the country and not one is found
to have pesticides more than what the permissible level of packaged water is. It is not like pesticide is rampant. There is more
pesticides in vegetables, milk products and water than in soft drinks. So, let us not harp upon the pesticides issue in soft drinks.
This issue has been taken care of. We should talk about health aspects of these soft drinks and carbonated drinks because it is
detrimental to the health of our children. Taking cognizance to our advise, in fact, some of the schools in Tamil Nadu recently
have notified that no junk food including these to be sold in any of the education institutions. I believe in Kerala and Karnataka
they have taken a lot of attractive steps like this which are very appreciative.

I would like to thank Mr. Rao for clarifying some issues on the part of the Government which were raised. He also told
about street vendors' problem which is again a big problem in our country because millions of people use the street food which is
inexpensive and is readily available. It can save time and money but the sanitation and quality has to be maintained. We have a
series of programmes running to take care of street food and how to have clean and hygienic food. It is an inexpensive food but
you can have clean and hygienic food. A lot of projects are running and I think there is money earmarked for advocating them to
change their procedure and practices so that it will be a healthy food and hygienic food.

As regards punishment, under the Act we are having very stringent punishment of minimum seven years and maximum
life sentence and Rs.5 to Rs.10 lakh fine. In the case of death, money will go to the relative of the person who has died due to
consumption of adulterated food. He has asked why water is not brought under the purview. This is a good question and I would
like to ask my colleagues here in this august House to deliberate on this concept. Personally I want water to come under that. Still
we have a long way to go. The packaged water is already under this. In course of time we should set standards for the water
which is supplied in our houses whether it is municipality or corporation or others. It is the intention of the Government but I
need consensus of the entire House to bring water into that. Personally I feel water should be part of that. It has still a long way



to go.

Shri Rewati Raman Singh spoke about adulteration and poor patients treatment and about Rashtriya Aarogya. It is a little
bit digressing but we have schemes for Rashtriya Aarogya Nidhi for poor patients. The Prime Minster's Relief Fund, Health
Minister's Discretionary Fund and all that Funds are there. We are trying to review the health insurance. When the National Urban
Health Mission comes, we will be ensuring all the poor people, especially the slum population living in the urban areas and all will
have health insurance free of cost and they would be getting better quality health care.

As regards food and vegetables, this also comes under the Act. Even though the primary food does not come because
primary food is produced by agriculture. Mr. Panda talked about prosecution of cases. Under the PFA Act, there has not been
much but I believe at least under this new Act, there will be more prosecutions and more enforcement. As regards death penalty,
the world over they are moving away from death penalty. I do not think it is the intention of the Government to bring in capital
punishment. But this punishment is stringent enough so that it will prevent or deter anybody else from going into the issues of
voluntary adulteration.

Labelling is one concept which a lot of Members brought in. I have been advocating that all packaged food products in this
country should have mandatory labels. On the one side, you should have all the ingredients listed according to the weight.
Secondly, the nutritional value of the ingredients like the carbohydrates or fat or protein all that should be mentioned. In fact, for
the last one and a half years, I have been advocating that and we had a series of discussion. The draft notification was there and
nearly the final notification and then there were some other recommendations and finally we are on the verge of notifying it
within three months. But before that, we have been notifying that all packaged food products sold in India should have
mandatorily all these nutritional value and list of ingredients on these packets.[rss]

Codex Elementaris is a global standard for food. We are harmonising with the Codex Elementaris. We have to harmonise our
quality standard of food. That is precisely why this Act was there. GM Food was one issue. This will be addressed. This is a
scientific panel and one panel is for GM food. We are deliberating on how we could address this issue of GM food.

Shri Prabhu asked about issuance of this Ordinance and what steps have been initiated since then. Since the promulgation of this
Ordinance we have moved on to appoint the full Authority. The Cabinet Secretary is responsible for that. He also asked about the
Selection Committee in the Act since this Act was piloted by my colleague. Then he also talked about Section 3(j) relating to
animal feed. That is yet to be addressed. This is away from the purview of this Act. This issue will be put to the Authority
whenever it is formed. I would definitely like to compliment the hon. Member for bringing up this issue. He also asked about self-
regulation mechanism. The Government has subsequently strengthened the capacity of all the States. We had the World Bank
funded projects, projects of capacity building of drugs and food labs. We have central labs for food in almost all the States of the
country. These labs are being modernised and upgraded along with equipment and manpower. They are trained and their
scientific capacity is increased simultaneously. All these have been provided for and the Act has been strengthened. It is a
simultaneous procedure. He also was asking about the time to set standards. I think, once the Authority is in place, I would like
to assure you that we would know what all notifications will be there. I am sure the standards will be set according to the Codex
Elementaris formula.

Shrimati Sumitra Mahajan asked whether there is an intention of the Government to appoint anybody of her choice. I would like
to tell her that if she has any choice of candidate, then she may forward that to us, I would be happy to recommend that to the
Committee and if that candidate has the competence and quality, then we would post that candidate there. We have a little dearth
of these people. I would like to tell all the hon. Members that if they want to suggest the names of competent people, they may
recommend their names to the Health Ministry and we would forward their names to the Committee. We should not miss out on
competent persons,

Sir, I have touched upon the other issues raised by the hon. Members. There was a question on modernisation of labs. We are in
the process of modernising the labs. Vanilla was one other issue. Mr. Francis George had raised this point. It will be notified
within the next three months to see whether it is synthetic or natural. That will be there...(Interruptions) There was a suggestion
about Consumer Awareness Budget. It is a suggestion well taken. The Ganguly Committee had already made a recommendation
about this. We are now in the process of setting it up.

Sir, these were some of the points that the hon. Members had raised. I would like to thank them for their suggestions. This
amendment will be useful for us. One more point I would like to make is about Yoga. We are trying to recommend to the
Ministry of HRD to make Yoga mandatory in all schools so that our children lead a very healthy life. Now, I would like to request
Prof. Rasa Singh Rawat to kindly withdraw his Resolution disapproving the Ordinance.
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DR. ANBUMANI RAMADOSS: Sir, it will be headquarterd at Delhi. The process of setting up the Authority has already started.
The Cabinet Secretary is responsible for that. It is the highest position and we are still pushing it. That is why there was the
urgency for this Ordinance. I can assure the hon. Members that as soon as possible the Authority will be set up.

MR. CHAIRMAN : Is it the pleasure of the House that the Resolution moved by Shri Rasa Singh Rawat be withdrawn?

The Resolution was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

"That the Bill to amend the Food Safety and Standards Act, 2006, as passed by Rajya Sabha be taken into
consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 to 5 stand part of the Bill."

The motion was adopted.
Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

DR. ANBUMANI RAMADOQSS: Sir, I beg to move
"That the Bill be passed".

MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.

MR. CHAIRMAN: The House will now take up Special Mentions. I have a long list of 50 Members who have given notices to speak
during the Zero Hour. So, I would request the hon. Members to be brief so that everybody could be accommodated.

Shri G Karunakaran Reddy.

SHRI KHARABELA SWAIN (BALASORE): Mr. Minister of Health, when do you propose to take up the construction of AIIMS like
hospital in the State of Orissa...(Interruptions)



MR. CHAIRMAN: Shri Swain, we have already taken up the Special mentions.

...(Interruptions)
SHRI KHARABELA SWAIN : You have been giving this assurance for the last four years...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions)* a€;



